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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

A. 579 of 98
%.A. 1193 of 97)
Present: Hon'ble Mr. D. Purkayastha, Judicial Member.

Hon'ble Mr. B.P. Singh, Administrative Member.

JAHARLAL DASGUPTA |
-VERSUS-
TELECOM
For the applicant -: Mr. S.R. Kar, counsel.
For the respondents : None.

Heard on 18.3.99 , Order on 18.3.99

- D. PUrkayastHa, JM

This M.A. has been filed by the applicant Sri Jaharlal Dasgupta
at present working as Superintendent of Police, Telecommunication, W.B.

seeking injunction against the official respondents stating that some juniors

to the applicant are going to be considered 'by the Departmental Promotion

- Committee for filling up the post of Deputy Inspector General of Police,

w.B. It is alleged by the applicant that his position in the seniority

list is at Sl. No.114 whereas his juniors are placed at Sl.Nos. 115, 116

‘ and'117 of the seniority list published on 1st March, 1998. In view of

~the aforesaid cifcumstances, we find that the respondenfs did not file

any reply though copy of the application has been served upon ;he official
respondents. It is also alleged by the applicant that he éubmitted a
representation to the Director General and Inspector General of Police,
W.B. on 15.7.98 for placing him in the promotional panel of Dy..I.G.
without violating his seniority in. the gradation list. But the respondents
have not considered his case till date.

2. ‘We have heard |d. counsel Mr. Kar for the applicant. None appears
on behalf of the official respondents. We, therefore, direct the

respondents to consider the case of the applicant alongwith his juniors
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who are being considered by the respondents for the purpose of promotion

to the next higher post on the basis of the representatlon Fﬁf/ A Co.jﬂ./
el. injuncti

July 1998. Liberty is given to the respondents W vag\r th
if they ‘think fit and proper. Therefore, M.A. 579 of 98 is dlsposed of.

3. No order is passed as to costs.

( B.P. Singh ) ' : ( D. Purkayastha ,\"
Member (A . Member(J)




